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Central Administrative Trlbxinal Luaknot? Bench IiUcknow

Contempt Petition No. 1 /2004 IN O .A . NO: 377/98

Lucknow, this the day of September# 2004.
HONVBLE SHRI S .P . ARYA MEf©ER{A)
HON'BLE SHRI M .L. SAHNI MEMBER(J)

Dr. V ija i  Kumar Saxena aged aJaout 58 years S /o  Liate Shri 

Inder Behari Saxena, A s s i s t ^ t  Director (OL) 0 /0  DPA U .P .

A1iganj, LucXnow.

.........Applicant.

BY Advocate 'Shri R .S . Oupta.

, VERSUS ..

1* Sri V ija i Bhushan, Director General fiPost) DaJc

Bhawan, New Delhi.

2. Sri R .S . Natraja Murti Member (P) Postal Services 

Boalid, Dak B h a w ^ , New Delhi.

3. Sri Ragho Lai, Chief Postraaater General# U .P . Lucknow.

....Respondents .

BY Advodate Shri S .K , Pandey*

ORDER

\

BY Shri S .P .  Arva Member(A)

i

On the groxinds of allege^non  compliance of order 

dated 7 .1 0 .2 003  in  O .A . 377/98 by which the respondents 

v/ere directed to take a view with regards to the applicability 

of the orders in the department and pass a reasoned order 

explaining the position under intimation to the applicant^

Vatu-K \s9iOLct.

2. Upon hearin.j the counsel for both the parties^^ and

perusing the p l e a d i n g s i t  is  found that tlie respondents 

have passed the order dated 1st "^une 2004 to the effect that, 

the orders with regards to t!ie pay sclale of Assistant Director
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(OL) in  Central Secretariat O fficial lianguage Service do 

not apply to tiie department of post. The order is  reasoned 

and speaXing We do not find  any wilful non ootnpliance

Hotices 

stands discharged.

tXt>seSii«
o£ the order. The C .C .P . is  accordingly

iK,h. SAHOT) 

HEf'IBER.(J)

ij." ■

(S .P .  ARYAJ 

HBIvJBERCA)


